FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF WORLDS WINDOW EXIM PVT

LTD

RELEVANT PARTICULARS

Name of corporate debtor

Worlds Window Exim Pvt Ltd

Date of incorporation of corporate debtor

19 January, 2006

Authority under which corporate debtor is
incorporated / registered

ROC- Delhi

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U51909DL2006PTC145082

Address of the registered office and
principal office (if any) of corporate debtor

37A, Basement, C Block, Quiub Vihar,
Phase-I, DC Goyla, South West Delhi,
South West Delhi, Delhi, India, 110071,

Insolvency commencement date in respect
of corporate debtor

16th May, 2025
(Copy of order received on 20th May,
2025)

Estimated date of closure of insolvency
resolution process

16" November, 2025 on the basis of order
received.

Name and registration number of the
insolvency professional acting as interim
resolution professional

IP CA Umesh Garg
IBBI Regn. No. -IBBI/IPA-001/IP-
P00135/2017-2018/10277.

Address and e-mail of the interim
resolution professional, as registered with
the Board

(C-334, Pocket C, Sarita Vihar,
New Delhi — 110076
Email: umeshg60@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

Correspondence Address:

E-45, Lower Ground Floor, Block E, Lajpat
Nagar-I1I, New Delhi, Delhi 110024
Email:
cirpworldswindowexim(@gmail.com

11.

Last date for submission of claims

03" June, 2025

12.

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

13

Names of Insolvency Professionals
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of
representatives

authorized

are available at;

(a) htps://ibbigov.in/en‘home/downloads

(b) Not Applicable




Notice is hereby given that the National Company Law Tribunal, Bench-II, New Delhi has
ordered the commencement of a corporate insolvency resolution process of the M/s Worlds
Window Exim Pvt Ltd on 16th May, 2025 (Copy of order received on 20th May, 2025).

The creditors of M/s Worlds Window Exim Pvt Ltd, are hereby called upon to submit their
claims with proof on or before 03rd June, 2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 20" May, 2025
Interim Resolution Professional the matter of Place: New Delhi
M/s Worlds Window Exim Pvt Ltd




WEDNESDAY, MAY 21, 2025
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FORM A
PUBLIC ANNOUNCEMENT

IDFC FIRST Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and
presantly known as IDFC FIRST Bank Limited)

CIN : LEST10TNZ014PLCOSTTS2
Registered Office; - KRM Towears, Bth Floor, Harrington Road, Chetpel, Chennai- BO0031.

IDFC FIRST
Bank

[{Under Regulation & of the Insolvency and Bankruptey Board of Indla
(Ingolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
WORLDS WINDOW EXIM PVT LTD

Tal : +81 44 4564 4000 | Fax: 451 44 4564 4022 RELEVANT PARTICULARS
: : 1, [Mamea of corporate dabtar |Worlds Window Exim Pyt Lid
2. |Date of incorporation of corporate 197 January, 2006
fabhor
The following borrowers and co-barrowers avalled he below mentioned secured loans from IDFC FIRST 3, J&iﬁtr undﬂfwhtr:I; mrmr?;e : ROC- Delhi
Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presentt S RUCTIONS WC ¢ T BeR
ikl sl ot o Ao % LimiTec and Prese™ | | |5 [Corporate Identily No_/ Limiled | US19080LZ006FTC45082

known as IDFC FIRST Bank Limited) The loans of the below-mentioned borrowers and co- borrowers have

Ligkility Identifization No. of
been secured by the morgage of their respective properties. As they have faded to adhera to the terms and ik e it

corpoeate deblor
conditicns of the respective loan agreements and had become imegular, their loan were classified as NPA as 3 pmpgfs of the registerad ofiice and
per the RBI guideines. Amounis due by them o IDFC FIRST Bank Limited (erstwhile Capital First principal office (if any) of corparate
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are dedhor

74, Basemant, G Block, Qulub Vikar, Phase-
I, DC Gayla, South West Dethi; South West
D, Delhi, bndia, T10071.

Insotvency comemencameant date in
respect of carporate debbor

menboned as per respectve nofices issued more pariculary described in the follwing table and further B,
interest on the said amounts shall akso be applicabie and the same will be changed as per contractus] rate

f6th May, 2025
{Copy of arder received on 206 May, 2025)

167 Mavernber, 2025 on the basis of ondar
iracaiyad.

with effect from their respective dates. 1. |Estirnated date of closura of
8 Coan Type of Section 13 (2) Outstanding amount as Insolvency resalulion process
1on : B, |Name and regestralion number of the
No. Account No, Loan Nofice Date per Section 13 (2) Notice Insohiency prafessional aiding a5
1 30999182 LOAN AGAINST PROPERTY 16.02.2025 17 .20, 006, 81/- imterim resolution professional

IP CA Umesh Garg
IEB1 Ragn, Mo,
IBBUIPA -ODHIP-PO0 1 35201 T-201 81027 T.

NAME OF BORROWERS AND CO-BORROWERS : 1. GUNDEEP SINGH 2. HARPREET KAUR i ACTER LS OR | 18 e

1.

THE QOUWARTER AND FINANCIAL YEAR ENDED 31st MARCH, 2025 {Amt in Lakhsz)
Ouarter Ended Year Endod
HS:; Particulars 31.03.2025| 31.12.2024 | 31.03.2024 | 31.03.2025 | 31.03.2024
: {Audited] |iUn-Apdited)| [Auodited) | |Aodited) | (Aodited)
1. | al Revenue from cparations - - - - -
b} Other Income 20,90 £2.87 11.72 91.60 100,45
Total Income 20,90 2287 172 81.60 10046
2. | Met Prafit [ {Loss| fer the penad (Before Taz,
Exceptional andior Exiraordinary items) [39.42| {33 34 (3457 {147 48| (B3 64|
3. | Met Profit [ {Loss] fer the pered betors Tax
[alter Excaptional andior Extraordinary ifams) (39,42 [33.39 (34.57| {147 48| (6468
4. | Net Prafit [ {Loss) far the pensd aftes Tax iafter,
Exceptinngl sndior Extracdinary itemse)
from continuing operation B4 124.35) (26.43| |BE.3T (72 45|
5. | Profit/|Less; From dizconginued operatians [39.55) 0.01 19.ET) 4587 214
6. | Net Prafit ifLoss) for the perindlyear from
Diseomtinued speration after tas (22,85 10.02| (1858 {24.53) (4.82
7. | PrafitliLess | for the Peaod 13728 {24.87) 14.3.08] 110,901 (13708
a. | Tofal Comperebensive Incame for the penod
|Comprising ProfisiiLoss] for the pened (after taz)
and other comprehensie income Jafter tax|| 24.14] {24744 (43.39| (103.07] 113610
9, | Equity Share Gapital 336.18 336,16 336.16 J36.16 33616
100) Onbser Eqisty excluding revalustson surplis as
per hatante 5heet 100735 111033
11.} Earmireg per Share of Re, 10/- each {BasiciDikited}
in As.ifar coatinuing and discontineed opsrations|
al Basic BT .74 11.2H) [3.30} 14081
Bl Diluted fi.53 074} {1.28) (3304 14,081
Motes:

The ahase iz an extract of the detailed format of audited Finsneinl Reslts for the quaeter and finascial yesr anded 315t March,
2075 filed with the Stock Exchange wnder Regulation 33 of the SEBI (Listing Otfigatians and Disclosure Reguinements)
Regulations, 2015, The (ol format of the quariedy and yeary audited Financial Resilts is available on the website of the Stock
Exchanga iwwiw.bsemilia.comi and also om the Dompary's welsite (waw, bajoriagroug,in|
The ahove stasdalone sudited feancial results Tor the quartes and financial year ended 3 151 March, 3025 kave haen rewewad by
fhee Budid Comiaites and sppeoved & taken on record by he Board of Directors af thesrmeetings held on 208h May, 2025,

These Standalons Audited Finansial results have been prepared in sceordence with Indian Accotnting Standaeds Cind A5
prescribed under Secisn 133 ol the Companies Act, 2003 nesd with the rebewan! cules thereunder and in terms of Reguistion 33
of thie SERI (Lesting Dhligations and Msclosure Reguirement 2] Regedstsons, 3016, & amanded

"IIE
-

PRace: Jaipur
Dates 20.06.5025

. Figures for the pravious peeiod have bisn regronped! rearcanged wherevet necessary to conform 10 EUFRENT e presenlation,
. Finamtd Risaiits can #50 bo aceassed by scanning belovw provided Suick Response code,

BY ORDER OF THE BOARD
Far Rajasthan Cylinders and Containers Ltd

2dl.

Ayinazh Eajoria {Chairman cum Mamaging Director|
BN 01402673

C-334, Packet C, Sarta Vikar,

SHIVALIK SMALL FINANCE BANK LTD.

Registered Office at: - Shivalik Small Finance Bank Ltd.501, Salcon Aurum, Jasola district ﬂUﬂﬂﬂ'H EUH EALE

Centre, New Delhi, South Delhi, Deihi -110025 & Branch Office at Shivalik Small Finance L 10IL® 03110l

Bank Lid, Sector 135, Noida Uttar Pradesh 201301
Appendix — [V-A [See Proviso to rule 8 ()]

Opan Auclion Sale Mobice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and  Enforcement of Secunty
Interest Act 2002 read with proviso to Rule 8{6) of the Security Inferest {Erforcement) Rules, 2002 Motice is hereby given fo the public in general and in
particular to the Borrower(s) and Guaranions) thak the below described immovable property morgagedicharged to the Secured Creditor, the constructive
possession of which has been taken by the Authorized Officer of Shivalik Small Finance Bank LLg., the Sacured Craditor, will be sold * As is Where is®, As is
What is™ and ‘Whatever there is” on 12th June 2025 for recovery of Rs. 8,20,0000- (Rupees Eight Lakhs Twenty Thousand Only) As on 19-04-2023 plus
nlerest & charges thereafler due o the Shivalik Small Finance Bank Lid. secured creditor from 1. Mr. Prabhat Kumar Sio Anand Mohan Thakur
(Borrower/Mortgagor) Rio- H. No. 133, OppositeShiv Mandir &Near J.M.D Public School Vidyapti Colony, Village - Jalpura Post Haldoni, Greater
Noida,Gautam Budh Nagar Uttar Pradesh 201306, 2. Mr. Prakash Thakur S/o Anand Mohan Thakur (Co- Borrower) R/o- H. No. 193, Opposite Shiv
Mandir & Near J.M.D Public School Vidyapti Colony, Village - Jalpura Post Haldoni Greater Noida, Gautam Budh Nagar Uttar Pradesh 201306, 3. Mr.
Abhiram Kumar Ray Slo Buchay Ray Urf Manikant Ray (Guarantor) Rio-Near Shiv Mandir, Vidyapti Colony, Village - Jalpura Post Haldoni Greater
Noida, Gautam Budh Nagar Uttar Pradesh 201306, 4. Mr. Radhey Shyam Mishra S'o Tulakant Mishra (Guarantor) Rie-H. No. 129, Gali No. 30, Near
Shiv Mandir, Village Sadarpur Sector 45 Noida, Gautam Budh Nagar Uttar Pradesh 2013086, 5. Mr. Anand Mohan Thakur /o Yogi Thakur (Guarantor)
Rio-H. No. 183, Opposite Shiv Mandir & Near J.M.D Public School Vidyapti Colony, Village - Jalpura Post Haldoni Greater Noida, Gautam Budh
Nagar Uttar Pradesh 201308,

The reserve price will be Rs.3,05 MHY- (Rupees Three Lakh Five Thousand Only) and the eamest money depasit willbe 105 of BidAmount i.e. Rs.30,500/-
(Rupees Thirty Thousand Five Hundred Only) the latter amount to be deposited with the Bank on or befora 11th June 2025 by 5 PM. particulars of which are

resofution professional, as registered |New Delhi— 110078
PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF OFFICE SPACE BEARING THE DISTINCT NO, FF- with the Board Email: umeshg&liFigmed. com
36, HAVING (TS SUPER AREA OF 30.84 SQ. MTRS. ( 332 50, FT) ON FIRST FLOOR IN SUSHANT vyaRar | | |17 ﬁgﬁ;‘é&”ﬂ'ﬁmﬁﬁﬂﬁmr Eﬂ*?ﬂf"&?g:ﬂﬂ;ﬁlmk S i
i . f Wi i 45, L ; i i |

KENDRA, SITUATED IN SUSHANT LOK, PHASE-1 GURGAON, HARYAMA-1Z2007 AND BOUNDED AS:- resohution peofessional Nagar-Iil, New Deihi, Delhi 110024
BOUNDARIES AS PER SITE:- EAST: UNIT NO.35, WEST: ENTERY/UNIT NO.76, NORTH: LOBBY, Emall: cipworidswingowssim@gmail com
SOUTH: UNIT NO.37 11, |Last date for submission of claims: |03 Juna, 2025
You are hereby called upon fo pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First 1z Elasses;rg;ednh:fs._lr;r.y.ﬁinjelr ot fpplicatie
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) CHIEEL A AR ahea (i

J 93_ | ; P ¥ o " seciion 21, ascartained by fhe
a5 per the details shown in the above table with contracted rate of interest thereupon from their interim resolution professional
respective dates and other costs, charges etc. within 80 days from the date of ihis publication, failing 13 [Names of insolvency Professionals | Mot Agplicable
which the undersigned shall be constrained to initiate proceedings, under Section 13 (4) and section 14 identdied to acl as Authorised
of the SARFAES| Acl, against the mortgaged properties mentioned hereinabove to realize the amount Rapresentative of cradiors n a class
due to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank ( Three names for each class )

14. |{a} Relevant Forms and {a) hitgs:ibbgov inferhome’downicads

Limited and presently known as IDFC FIRST Bank Limited). Further you are prohibited under

bl Ditails of authorzed
Section 13 (13) of the sad Act from transferming the said sscured assets eifher by way of saleflease or - gl ot e

representabves are available al:

Ib) Nat Applicable

otherwise, Sd/- Authorized Officer
Date : 21.05.2025 IDFC FIRST Bank Limited (erstwhila Capital First Limitad, amalgamated with
Place | GURGAON IDFC Bank Limited and presently known as [DFC FIRST Bank Limited)

PUBLIC NOTICE FOR merlioned aganstantry No. 10,

IMMOVABLE PROPERTIES

Date: 20,05, 2025
Place: Maw Dethi

Nuhﬂa i5 haredy given thal the Mational Company Law Trbunal, Bench-11, New Dalki has arderad
tha commencement of a corporale insohency resolution procass of ha Mis Worlds Windoa
Exim Pt Ltd on 16th May, 2025 (Copy of onder received on 20th May, 2025),

The creditors of W's Wiords Window Exim &t Lid, are hereby called upon to submil their claims
with proof on or before 08rd Juna, 2025 fo the interm resolulion professonal al the addmass

The financial craditors shall subemd thair claims with proof by elecironic means. A other creddors
may submé the claims with proofin person, by postorby elecironic means.
Submission of false or miskeading proofs of claim shall attrast penatiies.

Sl

IP CA Umesh Garg

Interim Resolution Professional the matier of
M!'s Worlds Window Exim Pvi Ltd

SHIVALIK SMALL FINANCE BANK LTD.

N

-

Bank Ltd, Indirapuram,Uttar Pradesh 201010
Appeandix - [V-A [See Proviso to rule 8 (6)]

Registered Office at: - Shivalik Small Finance Bank Ltd.501, Salcon Aurum, Jasola district
Centre, New Delhi, South Delhi, Delhi -110025 & Branch Office at Shivalik Small Finance [N e] T B0/

PUBLIC NOTICE FOR
AUCTION CUM SALE

IMMOVABLE PROPERTIES

Cipen Auchion Sale Motice for Sale of Immovable Assels under the Securitisafion and Beconsiruction of Financial Assets and  Enforcement of Security
Interest Act, 2002 read with peaviso to Rule 8{6) of the Security Interest {(Enforcament) Rules 2002 Notice is hereby given fo the public in general and in
particular o the Borrower(s) and Guaraniors) that the below descnbed mmovable property morgaged/charged o the Secured Creditor, the constructive
possession of which has been taken by the Authorized Officer of Shivalik Small Finance Bank Ltd., the Secured Creditor, will ba sold * As is Where is"”, As is
What is™ and Whatever there is” on 12th Juna 2025 for recovery of Rs.3,91,000/- {Rupees Thraa Lakhs Ninety-One Thousand Only) As on 21-11-2023
plus interest & charges thereafter dus to the Shivalk Small Finance Bank Ltd. secured creditor from 1. Mr. Shailesh Kumar Mishra Slo Late Indra Kant
Mishra (BorrowarMortgagor) Rio H.No. 115K, Village Sadar Sarai Colony, Sector 45 Tehsll Dadri Gautam Budh Nagar Uttar Pradesh 201301, 2. Mr.

grven below: - - Deepak Mishra S/o Arun Kumar Mishra (Guarantor) Rio H.No. 115K, Village Sadar Sarai Colony, Sector 45 Tehsil Dadri Gautam Budh Nagar Uttar

Kame of the Borrower{s) / Demand Notice Date Description of the Reserve Eames! Pradesh 201201, 3. Mr. Prabhat Kumar S'o Mr. Anand Mohan Thakur {Guarantor) Rio Gali Mo. 05, Village Sadar Sarai Colony, Hazipur, Noida 45

Guarantorfs) and Outstanding | yumovabla properties Price I;"a'ml Gautam Budh Nagar Uttar Pradesh 201301,
3::::; :ZE:: (EMD) The reserve price will Rs.1,88, il]l[I'.lr_l:F'.upees One Lakh Fﬁghtr Eight Thousand U'IIEI Hundred Only) and the eamest maney deposit will be 10% of B
1. Mr. Prabhat Kumar Slo Anand Mohan Thakur {Borrower! 19-04-2023 Al the pieca and parcel of the Rs. 10% of Emsuupnﬂhﬂ;'mﬁhfElﬂ:m;";.u:“?E:-.E::k::-mwsa“dﬂghtHund"dﬁﬂ Only) the latier amount o be deposited with the Bank on or before 11-08-2025
Mortgagor) Rio-H. No, 193, Opposite Shiv Mandir& Mear JMDPublic|  Rs.§20000. | immovable properties bearing | 3,05,0000-| Reserve TR AN A AL ARG e =
school Vidyapdi Colony, Village - Jalpura Posl Haldoni, Greater Noida, | (Rupees Eighl Lakhs | address-  Residentizl Plot| (Rupees Price Name of the Borrower(s) / Demand Notice Date Description of the Reserve Earnest
Gautam Budh Nagar Uttar Pradesh 201306, 2. Mr. Prakash Thakur S/o | Twenly Thousand | Measuring an Area of 30 5g.| Three Rs. Guarantor{s) and Outstanding immovable properties Price Money
Anand Mohan Thakur {Co- Borrower) Ris- H, No, 183, Oppaosite Shiv Only) Ydr, Situated at Khasra No, 76, | Lakh Five | 30,500/ Amount as per Deposit
Mandir & Near JM.D Public Schoal Vidyapti Colony, Village - Jalpura Village Jalpura, District Gautam | Thousand | (Rupees __Demand Notice _— _ (EMD)
Post Haldon: Greater Noida, Gautam Budh Nagar Uittar Pradesh 2013086, Budh Magar, Uttar Pradesh|  Only) Thirty 1. Mr. Shailesh Kumar Mishra Slo Late Indra Kant 21-11-2023 All the: piece and parct-_mfme immowvable Rs. 105 of
3.Mr. Abhiram Kumar Ray S/o Buchay Ray Urf Manikant Ray Registered in the office of Sub- Thausand Mishra (BorroweriMortgagor) Rio H.No. 115K, Vilage Rs.3,91,000/- property: Plot Measuning an area of 30| 1,88,100/- | Reserve Price
(Guarantor) Rio-Near Shav Mandir,  Vidyapt Colony, Village - Jalpura Registrar Gautam Budh Nagar, Five Sadar Saral Colony, Sector 45 Tehsil Dadd Gautam Budh {Rupess Three 5. Yards e, 25.08 5q. Mir, Sduated 81| (Rupees | Rs. 18,810/-
Post Haldoni Greater Noida, Gautam Budh Nagar Uttar Pradesh 201308 Bahi No. 1, Jiid No. 9174 Page Hundred Magar Uttar Pradesh 201301, 2. Mr.Deepak Mishra Sfo| Lakhs Ninaty-One | Khasra No. 76, Vilage Jalpura, Pargana | One Lakh | (Rupees
4.Mr, Radhey Shyam Mishra Sio Tulakant Mishra (Guarantor) Rig-H. Mo.-371 to 388, Serial No-2975 Only) Arun Kumar Mishra (Guarantor) Rio H.Mo. 115K, Village| Thousand Only) | and Tehsd _D-a-:'.ln E?uatn-:t Gautam Budh | Eighty Eight | Eighteen
No. 129, Gali No. 30, Near Shiv Mandir Villag Sadarpur Sactor 45 Moida, dated 19-02-2016 in the name Sadar Sara Cotony, Seclor 45 Tehsil Dadn Gautam Budh Nagar, Registered in revenue records of | Thousand | Thousand
Gautsm Budh Nagar Uttar Pradesh 201306. 5.Mr. Anand Mohan Thakur of Mr Prabhal Kumar Sio Magar Ultar Pradesh 201301, 3. Mr. Prabhat Kumar Slo Bahi Mo, 1, Jild No, 7044, Serial No, 3032 One Eaght Hundred
S/o Yogi Thakur (Guarantor) Ric-H. No. 193, Opposite Shiv Mandir & Anand Mohan Thakur Mr. Anand Thakur {Guarantor) F/o Gali Mo. 05, Village Page 363-430, I'_.‘.'alﬂd Dd--lJ?-EFIH. Inthe | Hundred Ten Cnily}
Near J.M.D Public School Vidyapti Colony, Village - Jalpura Post Haldoni Sadar Sarai Colony, Hazipur, Nosda 45 Gaulam- Budh narme of Mr. Shailesh Kumar Mishra. Only)
Greater Moida, Gautam Budh Nagar Uttar Pradesh 201306 (Loan Magar Ultar Pradesh 201301 (Loan Account No.
Account No,101641004316) 101541003081) |
Date of Inspection of Inmovable properties:- 10th June 2025.........1100 hrs - 1500 hrs Date of Inspection of Immovable properties:- 10th June 2025, 1100 hrs - 1500 rs

Auction Date and time of opening of Bid:- 12th June 2025 from 10:00 hrs to 1200 hrs

Auction Date and fime of opaning of Bid:- 12th June 2025 from 10:00 hrs to 12200 hrs

Last Date for Submission of Offers | EMD:- 11th June 2025 il 5.00 pm.

Last Date for Submission of Offers / EMD:- 11th June 2025 Ul 5.00 pm

(2)
{3)

{4

{=)

{6)

{H
{8
{8)

Cfficerof Bank,

nol be sold below the Resane Price 58l by the Authonsed Officer

any reason or modify any terms of 3ale without any prior notice.

{10) Bigs onea made shall no! be cancelied or withdrawn,
{11 To the best of s knowledge and information, the Bank is not aware of any encumbrances on the propery to be zold except of Bank. Interested parties
should make their own assassmant of the property 1o thesr satisfaction. Bank doas not in any way guarantea of makes any representation abaut tha
fitnessititle of the aforesaid property, For any other information, the Authorised Cfficer shall not be held responsible for any charge. lien, encumbrances,
property tax or any other dues to the Governmeant or anybody In respect 10 the aforesaid property. The nolice is hereby given to the Borrower () /
Mortgagens)' Guarantor{s), to remain present personally af the time of sale and they can bring the intending buyers!purchasers for purchasing the

For detailed terms and conditions of the sale, please refer to the link provided in Shivalik Small Finance Bank, the Secured Creditor's website
hitps lishivabkbank comiauction_of_bank_properties.php
Important Terms & Conditions of Sale:
(1) The properiy is being sold on "33 i3 whene |5, whatever there and withoui recourse bases as such sale is without any warraniies and indemnities
The proparty/documents can ba inspacted on the above given data and tirme with the Authorised Officar of the Bank.

Bid documentFarm containang all the genaral lerms and conddions of sale can be abtained from Authorised Officer on any working day duning office
hours at Bank's Branch Office menfioned herein above. The intending bedders should zend thair sealed bids on the prescribed Bid Form o Be Authorisad

Bid to be submitted in sealed envalope mentioning the Bid for Auction property and accompaniad with EMD (being 10% of the Bid Amount) by Damand
Draft drawn in favour of “Shovalik Small Finance Bank Lid®, payabée at Noida on or before 11th June 2025 6l 5.00 p.m, at the above-mentoned Branch
office-of Bank. Bids that ara not filled up or Bids received beyond tast date and tima will be considerad asinvalid Bid and shall accordingly be rejecied. No
inlerest shall be paid on the EMD. Once the bid is submitted by the Bidder, the same cannof be withdrawn. The sealed bids will be opened on 12th June
2025 a1 10:00-12:00 hrs.at the above-mentioned Branch Office of Bank in the presence of the bidders presant at that time and theraafter the aligible
bedders may be given anopportunity at the discration of the Authorised officer to participate in mter-se bidding to enhance the offer prics.

The bid price fo be submitted shall be above the Reserve Price and the bidser shall further improve thewr offer in multiple of Rs.50,0000-_ The property will

The successful bidder is required bo deposit 256% of the sale price {incusive of EMD) immediately not later than next workeng day by Demand Dradt drawn
in favour of Shivalik Small Finance Bank Lid, payable at NOIDA and the balance amaunt of sale prce shall be paid by the successiul bidder within 15
days from the date of confirmation of sale by Bank. The EMD as well as Sale Price paid by the interested bidders shall camy no interest. The deposit of
EMD or 25%, whatever the case may be, shall be forfeited by the Bank, if the successful bidder fails toadhere 1o the terms of sale or commits any default,
Bank does not take any responsibility o procure any permission™OC from any Authority or undes any other law in force in respect of property offered or
any ather dues |.a., outstanding waterialactric dues, property tax, Municipal’ Panchayat taxes or other charges i any,

The successful bidder shall bear all expenses incheding pending dues of any Development Autharity if amy/taxesiutility bills e, to Munscipal Corporation
or any other autharity'agancy and fees payable for stamp duty'registration fee atc. for registration of the 'Sale Cerfificate’

The Authorsed Officer reserves the absolute nght and discretion bo accept or reject any or all the offersfbids or adjournicance! the sale without assigning

immavable property a5 described harein abova, as per the particulars of Tarms and Conditions of Sale

necessary,

duse and pavable tillits realization,

undarstond the terms and candition of auclion sale and be baund by tham.

provisians mandated under SARFAESI Act, 2002

Date:19-05-2025 Place: Moida

{12) The immovable properly will be sold to the highest bidder, Howsver, the underssgned reserves the absolute discretion to alliow inter se bidding, if deemed

[13) Bank is nof respansible for any liabdities wpon the property which is notin the knowledge of the Bank
{14} The Bomower (3] [ Mortgager(s) / Guarantor(z) are hereby given STATUTORY 15 DAYS NOTICE UNDER BEULE B(6) READ WITH 9(1) OF THE
SARFAES| ACT, published in Hindi & English Edition in Newspaper, to dischargs the llabity in full and pay the dues as mentionad above along with up-
{n-dale interez{ and expenses within Fifteen days from the dale 'of this nofice failing which the Secured Azset will be sold as per the terms and conditions
mentioned above. In case there &5 any discrepancy between the publications of sale notics in English and Vernacular newspager, hen in such case the
Enmglish newspaper will supersede the vemacular newspaper and it shall be considerad as the final copy, thus removing the ambiguity, i the
barrower/guarantorsimorigagers pay the amount dus to Bank, in full before the dale of sale, auction is liable 1o be stopped. Howewer, in such cases,
Furtherinterest will ba chargad as applicable, as perihe Loan documenis on the amount outztanding inthe nofice and incidental expenses, oosis, el B

{15) The decision of the authorized officer is final binding. and un-guesbonable. All bidders who submifted the bid shall be deemed 1o have read and

{16) Fordetails, help, procedure and beding prospective biddersmay contact. Mr. Siddharth Sinha, Contact Mo 98118584037,

1. Pleass note that the secured creditor, the Bank is going to ssue sale notioe fo al the BorrowerCo-BormowersiGuarantors/Mortgagors by POST by their
addrasses, Incase, the same is not recaived by any of the parties, then this publication of salke nolice may be trealed as substituted mode of service,

Z. The Borrower Co-Borrowers/Guarantors™ontgagors are also hereby informed that hefthey must take delivery of their household effects; lying inside the
above premisasiunder the custody of the Bank, if any within 15 days of this publication, with prior permission, failing which the Bank shall have no
Eabilibwresponsibiiy to the same and will dispose of at the Borrowen Go-Bomowersizusrantors/Mortgagors risk and adjusti the sake proceed towards dues
3. If the Auchon fails due to any reasons whaisoever, the Company would af Boerty to s2ll the above morigaged properties through prvate treaty as per

Authorised Officer, Shivalik Small Finance Bank Lid,

hitpsishivalikbank comiauchion _of_bank_properies.php
Important Terms & Conditions of Sale:

hours at Bank's Branch Office mentioned herein above. The intending bidders should send their sealed bads
Officar of Bank.

{4)

3)
notbe sold below the Reserve Price seiby the Authorised Officer.

{6)

{r
{8)
The Authorsed Officer resarves the absolute right and discrelion to accept or reject any or all the offersieds

{9)
any reason of modify any terms of sale wihout any prior notice
{10} Bids once made shall not be cancelied or withdrawnm

imrmovable property 35 described herein above, as perthe particulars of Terms and Conditions of Sale

Netessany,
{13} Bankis not responsible for any liab#ties upon the property which is nof in the knowledge of the Bank.

English newspaper will supersede the vemacular newspaper and i shall be considered as the final

due and payable till its realization.

understood the terms and condition of auction sake and be bound by them.

provisions mandated under SARFAES] Act, 2002

Date:19-05-2025
Place: Noida

For detailed terms and conditions of the sale, please refer to the link provided in Shivallk Small Finance Bank, the Secured Craditor's wabsite

{1} The properlyisbeing sokd on "as is where is, whatever there and withouf recourse basis a3 such saleis without any warranties and indemnities
{2) Thaproparty'documents can be inspacted on the above given date and time witi the Authorized Officer of the Bank.
{3} Bid document/Form containing all the genesal terms and conditions of sale can be ablainad from Authorised Officar an anmy warking day dunng office

on the prescribed Bid Form to Be Authorised

Bid 1o be submitied in sealed envelops mentioning the Bid for Auction property and accompanied with EMD (being 10% of the Bid Amaunt) by Demand
Diraft drawm i favour of "Shivalik Small Finance Bank Lid", payable al Moida on or before 11t June 2025 6l 5.00 p.m. af the above-mentioned Branch
offica of Bank. Bids that are not filed up or Bids received beyond last date and time will be considered asinvalid Bid and shall accordingly be resecied. No
interest shall be pasd an the EMD, Once the bid is submitted by the Bidder, the same cannot be withdrawn. The sealed bids will be opened on 12th June
2025 at 10:00-12:00 brs.at the above-mentioned Branch Offiice of Bank in the presence of the bidders presani at that time and thereafter the efigibla
biciders miay be given an apportunity at the discretion of the Authorised officer 1o participate in inter-se bidding 1o enhance the offer price.

The hid price o be submitted shall be above the Resserve Price and the bidder shall further improve their offer in mutips of Rs. 50,000/~ The property will

The successhs bidder i5 required to deposit 26% of the sale price (incusive of EMD) immeadiataly not later than next working day by Demand Draft drawn
in favour of Shivalik Small Finance Bank Lid, payabie at NOIDA and the balance amount of sale prce shall be paid by the successful bidder within 15
days from the dafe of confirmation of zake by Bank. The EMD as well as Sale Price paid by the interested bidders shall carry no interest: The deposit of
EMD or 25%, whatever the case may be, shall be forfeited by the Bank, if the successiul bidder fails fo adhere 1o the terms of sale or commits any dafaul,
Bank does not take any responsibility to procure any permission™OC from any Authority or under any other law in force in respect of property offeredor
any other duas Le., outstanding water'electric dees, property tax, Municipal’ Panchayat taxes or other charges if any.

The successful idder shall bear 3ll expenses including pending dues of any Development Authonty if amytaxesiuility bills ete. to Municipal Carparation
or any other autharityiagency and fees payabie for stamp duty'registration fee ete. for registration of the ‘Sale Cerfificate’

or adjcurn/cance! the sale without assigning

(1) To the best of its knowledge and information, the Bank is not aware of any encumbrances on the property 1o be soid excepd of Bank. Interesled parfies
should make their own assessment of the properly 1o thedr satisfaction, Bank does nol in any way guarantee or makes any repraseniation aboul the
fimessitie of the aforesaid property. For any other information, the Authorised Officer shall not be held responsible for any charge. Ben, encumbrances,
property tax or any other dues to tha Governiment of anybody in respect o the aforesaid property. The notice is heraby given o the Borrower () [
Mortgager(s) Guarantor(s), to remain present personally at the time of sale and they can bring the intending buyersipurchasers for purchasing the

{2) Thi immaovable property will e sald to the highast bidder. However, the undersigned resarvas the absolute discretion to allow Inter sa hidding, if deamad

{14) The Borrower (8) | Morlgager(s) [ Guarantor(s) are hereby given STATUTORY 15 DAYS NOTICE UNDER RULE 8if) READ WITH 8{1) OF THE
SARFAESIACT, published in Hindi & English Edition in Newspaper, to discharge the liabilty i lull and pay the dues as mentioned above along with up-
to-date interest and expenses within Fifieen days from the date of this nofice failing which the Secured Asset will be sold ag per the terms and conditions
mentioned above. In case there &5 any discrepancy bebween the pubbcations of sala notica in English and Vernacutar newspaper, then n such case the

copy, thus remowving the ambiguity. H the

borrewas/quarantorsimorigagars pay the amount due to Bank, in fulfl batore the date of sale. auction ks able to be stopped. Howevar, in such cases,
Furthernterest will be chargad as applicable, as per the Loan documents on the amount outstanding in the notice and incidental axpenses, costs, efe., s

{13) The decsion of the authorized officer is final binding and un-questionabla. All bidders who submitted the bid shall be deemad to have read and

{16) Fordetasis, help, procadure and biding prospecitive bidders may contacl. Mr. Siddharth Sinha, Contaci Mo 9611364937

1. Phease note that the secured craditor, tha Bank is going 1o ssuwe sale natice (o all the BorroweriCo-BorrowersiGuarantars/Maorlgagors by POST by thesr
addresses, Incase, he same is not received by any of the parties, then this publicalion of sabe nofice may be treated as subslituted mode of service,

Z. The Borrowen'Co-Borrowers! GuaraniorsMortgagors are also hereby informed that hefthey must fake delivery of their household effects, lying inside the
above premisesiunder the custody of the Bank, if any within 13 days of this publication, with prior permission, failing which the Bank shall have no
lkability/responsibility to the same and will dispose of at the Borrower Co-BomrowersiGuarantorsiMergagors risk and adjusithe sabe proceed fowards dues

3. Ifthe Auchon fails dus fo any reasons whatsoever, the Company would at fiberly 1o s2f the above morgaged properties through private freaty as per

Authonged Cfficer,
Shivaiik Small Finance Bank Lk,

ePapETTMETCIATEXPrEss oM

New Delhi

SVERDRUP ASIA LIMITED [IN LIGUIDATION)
CIW Mo, o UT42100L1995FLC 101 566,
Regisiered Offica - 214, Capital Tawer, Mear
Richmand Global Public Schocd, Capital Plaza,
Rohtak Road, Naw Dalhi-110087;
Liguidaior condact details: 5811423461,
Email © despasiddrassocialesong
FORM MO, 155
[See Rule 329]

Members' Voluntary Winding-up
Mamea of the Company: Svardrup Asia Limited

HOTICE CONVENING FINAL MEETING

Motice & harsby given m pussuance of sechion
497 of the Comaanies &t 1958 that a Genergl
Mealeng of the members of tha above named
coempary wil be held at' 214, Capital Towear, Naar
Richmond Global Public Scheal, Capsal Plaza,
Rehlak Road, New Delni=t10087 {vig video
confarancing) on Thurdday, the 315t day of July,
2025, at 02:00 PM. far the purpose of having an
gocount laid befpre them showsng the manmer in
which the winding up has:-been conducted and
th proparly of ke company disposed of and af
hearing any explanabon thal may be glven by
tha liguidator end also of determining by a special
resaluton of the company, the manner in which
the -books, accounts and dacumenls of the
cosmpary and of §he lguidatar-ghall ba disposed
o

For Svardrup Asia Limited

Sd-
Date : 20.05.2025 Deepak Gupla
Placa : MNoida (Liquidator)

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of SUN AND SAND
REALINFRA PRIVATE LIMITED
(CIN: U70100DL2010PTC211951)
having its Registered Office at
A -2, BLOCK A-1, MARBLE ARCH APARTMENT,
9 PRITHVIRAJ ROAD , New Delhi-110001
......... Applicant Company / Petitioner

NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
30th April, 2025 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Haryana”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either  on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address

mentioned below:-
A -2, BLOCK A-1, MARBLE ARCH APARTMENT,
9 PRITHVIRAJ ROAD , New Delhi-110001
For & on behalf of SUN AND SAND
REALINFRA PRIVATE LIMIS'I;iE/D

NITIN VASANT SATRA (DIRECTOR)
DIN : 01176792

Date : 20.05.2025 | Place : New Delhi

FORM NO. INC-26

[Purseant to rule 30 the Companies
(Incarporation) Rules, 2014)
Advartizemant for change of registerad offica
of the company fram one state to another

Bafore the Ceniral Government |Regional
Directorh, Morthern Region
B-2 Wing, Znd Floor, PL. Deendayal
Antyodaya Bhawan, 2nd Fleor, CGO
Complex, New Dalhi-110003
In the malber of sub-seclion (4] of Saction 13
of Companies Act 2013 and cleuse (3] of
subi=rida (5] of Rule 30 of the Companies
(Imcoeporation) Rules, 2014
AMD

In thia maller of KAY GEE SPINMERS PRIVATE
LIMITED {CiM: -UT4EFIDL1993PTCOERS4E)
Peaving s registerad office at 3F3-55. 0.0 A Flats
Mew Rohlak Road Punjabi Baph, Maw Delhi,
Delni. India, 110035 ceeen-mpplicant

Modice i3 heraby mvan 1o he Ganeral Public tha
the Company progoses to meke application 1o
thee Ragiong Deectar, Marlbern Region (Cental
Govemmant) under sechian 12 of the Compenies
Acl, 2013 zaeking confirmation of alteration of
the Memorandum of A=saciation of the Campany
in tarms, of the spacig resciution passad at fie
Exira-grdinary General Meeting held on Friday,
the 18th day of April, 2625 to anabla the
Company ta change ds Regisiered Office flam
the: “the Mational Capital Terrifory of Delhi”
to the “State of Haryana",

ARy parson whase inleres! s khaly o be alfeckad
by the proposed change of the rapisierad office
of the Company may delkver aither on e MCA-
21 poral (waw.moa.goving by filing mveslor
comglznt farm o cause fo be daliverad or send
by regisherad postof aher objeclicns supporisd
by an effidavil stating the natura of hisfherintarest
and grounds of opposition 16 the Regional
Director at Ibe address B2 Wing, 2nd Flaor, PL
Deandayal Antyodaya Bhawan, 2nd Floor, CEO
Compix, New Delhl- 110003, wahin fourtaan
i 14 days of tha dale of publicalion of this nalice
with & copy 1o the applicant Company at its
ragistered office -3l the address mentioned
below:

Address: SFS-80, D,0.A Flats New Rohtak Road
Punjaii Bagh, Mew Delhi, Delhi, India, 1100246

For KAY GEE SPINNERS PRIVATE LIMITED

Sdi-

VIVEK KUMAR

Place: Dalhi {Director)
Diate: 20.05.2025 OIN: DOTI00ET

FORM NO. INC 26
[Pursuant to Rule 30 of the Companies
(Imcarporation] Rules, 2014]
Advertizement to be published in the
Mewspaper for change of registered office of

the EmnanEfrm ang stabe to another

BEFORE THE CENTRAL GOVERNMENT
(REGIONAL DIRECTOR. NORTHERM REGI0ON)

MEW DELHI
In the maitar of sub-sechon (4) of Saclion 13 of the
ComparaesAcl, 2073, and dause [a) of sub-rule [8)
of nde 30 o the Comparees (Incorporation) Rules
2014 AND
In e matter of PRONEER PLASTIC INDUSTRIES
LIMITED (CiN: UZ5209DL15282PLCGT4107)
having its registered office at A-135, Okhla
Industrial Area, Pagel, Mew Delhi
...Applicart Company

Rialioe s hiereby g-.-mm::u& Gerrial Public that the
COmRBny praposes o make an appiceton bo the
Ceniral Govwamméent, powesr delecaled 1o Regional
Cirector, Morthern Reghon, Mew Dethd  under
saction 13 of the Comparses Act 2013 2aakin
canfirmration of alteration of the Memarandum
Associaliion of the Gompany in terms of the spacal
resalulion passed al the 01202525 Exira Ondnary
Genaral Meeting held on Friday 16" April, 2025 o
encabie the company o changeits Registered Offos
fram “the Unlon Tenimrgrulnalhl' to the “State
nf'l'qlas-iﬂim%_ﬂ
Ay peraon whiose mierest (s kel to be affected by
the proposed change of tha ragistensd offica of the
LTI may deliver either on the MCA-21 portal
[werwmcauposin) by filing investor complaint
farm o cause ba be defivered or send by negisiared
pioest of his'her objechions suppored by an affidavs
sialing She natura al his fherintarast and grounds of
opocsition o the Regional Direcior a1 the addness
Regicmal Director, Morthern Region at the
address, B-2 Wing, Ind Floor, P Deendayal
Antyodaya Bhawan, 0G0 Complex, New Dedhd
110003 within foureen days from the date of
pbcsation of s nofce with & iy b T agplicand
company &t s regislered office al fhe addness
rsnitice btk
PIOMEER PLASTIC INDUSTRIES LIMITED
Regd. Off.: A-135, OKHLA INDUSTRIAL AREA,
PASE-l, NEW DELHI.

For and on behalf

Mi5. PROMEER PLASTIC INDUSTREES LIMITED
sdi-

Mahablr Pragad Periwal
(Drectar)

(DI - BOG08112)

Date: #2.06.2025
Place: Hew Dekhi
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LContinued from previous page
mighes! pEce pard for such acquisition interms ol Reguiaton Bi3) of the SEBI (SAST) Requiations, Tha Aoguirarshall nat
acauire amy Egquity Sharas, other than through SPA and 558, bebween three Warking Day prior o the commencamant of
ihe Tendering Period of this Offerand untif the expiry of the Terdering Pesiod of this Offer. An upwand rewision to the Offer
Price o 1o the Offer Size, if any, on account of competng offers or otherwize, maybe done at any fime prior 1o the
commencement of the st 1 {ong) Working Day befare the commencement of the Tendering Penod of this ifer in

Manaar) shall, within-2 (Twa) working days of such withdravwal, maka & annountaman ol sech withdrawal stating the
graurds 1orihe withdrawal in accordance with Requilation 2342) of the SEBI (5A45T) Requlations,

[=) Al Public Shareholders, inchuding non-resident holders (NRIS, OGBs and Flls) of the Eguity Shares, must abtain ail
requisite approvals required, if any. to tender the Offer Shares (including without Bmitation, the approval from the BBl or
any requlatory body) and submit such approvals, along with the-other documents required to accept this Open Gffer inthe

and SEBLcircudar CIR/CFVPOLICYCELLIY 201 5 dated April 13, 2015 and CFO/DCRZ/CIRF 2016/131 dated Dacermber
B, 2016, BSE nedice n. 20970202-34 dated February 2, 2017 and BSE nodice no. 200 70210-16 dated February 10,
2077, imeach case as amended frarm time b Eme

(i) B2E shallbethe designated siock exchange forthe purpose of tendering Egquity Shases inthe Open Ofier

(v The Apquirers has appoénted Nikun| Stock Brokers Uimited {*Buying Broker™) as its broker for the Open Otfer through

()

i

fii}

Vi,
i

(i}

iix]

iv)

vi)

i)

accardance with Regudation 18(4) of the SEB| (SAST) Repulations. In the event of such revision, the Acguéer shall (i)
mase further deposits into the Escrow Accaunt; (i) make a public armouncemeant in the same newspapers in which this
0PS hasbeen pubished; and (i simifaneoushy with the issue of such annsuncement, iform BSE, SEBIand the Target
Camipany at its registersd office of such ravision

However, the Acquirers. shall not atquirg any Equity Shares after 3rd warkng day befare the. commancement of the
Tendaring pariod and wntil tha axpiry of the Tendering Pariod,

If the Acquier acquires Equity Shares of the Target Company during the persod of twendy-six wesks afier ihe tendering
peried at-a price higher than the Offer Price, then ihe Acguirer shad pay the difference between the highest acquisdion
price and the Oifer Price, fo all Public Shareholders whose Equity Shares have been accepted in the Offer within sody
days froen the date of such acauisitian, Howisver, no such diference shall be paid in the avent that such acguisition |5
made under anothed open oller undar the SEBI (SAST) Reqgulations, or purseant o SEBI (Delisting of Equity Sharas)
Requlations? 021, of open marked purchases made i tha aedinary course on ihe stock exchanges, nol being negotialed
acguisition of Equily Shares of tha: Targal Company inany Tarm,

FINANCIAL ARRANGEMENTS

Total consideratian payable by the Acquirerto acquee up ta 22,81,500 Equity Shares from all the Public Shareholders of
the Target Comgany at the Otfer Prica of $10.00 /-per Eguity Share, assuming fuf acceptance of the Offer, would be <
2 2815 000 {Two Crores Twanly—Elght Lakhs Fitteen Thousand only) ( Maximum Gonsideratbon™),

In accordanca. with Regulation 17 of the SEBI [SAST) Reguladions, the Acguirer has openad an Escrow Account under
the name and style of " HARH GOVIND INTERRATIONAL LIMITED-OPEN OFFER 2025 - ESCROW ACCOUNT™ with Axis
Ban¥ Liméted, having registered office ai Trishul 3ed Floor Dpp. Samartheshwar Temple Law Garden Eliisbridge
Ahmedabad 380006, ("Escrow Banker™) and made thersin a cash deposi of 38,00, 000/ (Rupees Fifty Eight Lakhs
Ordy) in the account in accordance with the Regulation 17{3)(a) of the SEBI (5A5T) Regulations. being moss than
2500 of the Maxirmem Consideration payable to the Public Sharehalders under the Open Dffer. The cash deposit has
been confirrmed vide a confirmation lefter dated May 19, 2025 isseed by Axis Bank Limded. Inferms of agreement dated
Way 15, 2025 amongst the Acquirer, Manages 1o e Offer and Escrow Bank [“Escrow Agresment”), tha Managess o
the (Mier has been duly authorized to oparate and 1o realize the manies lving inthe Escrow Aocount in lerms of the SEBI
ISAST) Regulations, In case of any upward ravision in tha Ofér Price or the Offer Size, the cash i the Estrow Account
shall ba incragsed by the Acquirgr in tarms of Regulakion 1712) of tha SEB] [SAST) Regulations, prior io effacting such
resision

(i) Acquirers have confirmed that they have sufficient and adequate financial resources to fulfil the obligations required for

the mplementation of the Open Offer, In ferms of Begulation 25(1) of the SEBI SAST Ragudations. Further, it was.also
confirmed that the Acquirers are in position to meed thelr payment obéigations. The Gpen Offer obligation shall be met by
ihe Accuirer through thedr own rescurces and no barreéings from amy bank andor financial instiution am envisaged
Th Acquirars has authonized Tha Manager to operate and realisa the value of the Escrow Account as per ihe provisions
i tha SEB {5AST ) requlations

Tha Liquid Assets of Shaju Thomas [“Acquirer 1"} as on March 31, 2025 i T 638 .97 Lakhs as cerfified by Jimmy
Thomas & Ca , Chartered Accountants, throughits Propeietor, CA Jimmy Thomas, (Membership Mo, 2188071 aving
thalroffice at lind Thoor, Koothrat Tower, Court Road, Mallapuram =676 121, Kerala ; Tel. No.: 0483 = 2764009 email
‘cajimmythomas@ryahon.co.in vide certificate dated May 14, 2025, bearing Unaique Documeant iantification Mumibier
[IJ?_'IINJ — 252 1BB01BMMJWREDT2

Tha Liquid Assets of Linta Joss ("Acquirer 2"} a5 on March 27, 202515718047 Lakhs a5 cartified by Jimmy Thaomas &
0, Charterad Accountants, thraugh Proprietor, CA Jimmy Thomas, {(Membarship No. 218387, kaving their office s lind
flogr, Kooihrat Tower, Court Road, Mallapuram -676 121, Kerala; Tel, Mo 04383 - 2764003; email
cajimmythomas @yahoo. coin vide certificate dated May 14, 2025; bearing Unsgue Document [denfification Number
[UDEM) =252 1BE0Y BMMIWAT 300

fuil) The Acguirers have confirmed thal thay have adequate financial resources te maed their ohigations undear tha Open Offer

and have mada lirm financial arrangements far inancing the acquistion of tha Mfer Shares, in feems of Regulation 25{1]
af fhe SEBE{SAST) Regulations, 2011

iviill Based on the aforesaid confirmations, the Manager to the Offer is satisfied about the ability of the Acquirers to implement

tha Offerin accordance with the SEBI (3A5T) Regulations, The Managerto the Offer is satisfied abouwt the adeguacy of
furvd= amd maney for payment throwgh venfiadle means are in place to fulfi the Offer obligation

In caze af any upward resisian in the Ofer Price or the Ofler Size, a cormesponding incrisass b0 (he escrod amaunts as
mentioned abova shall be maca by the Acquerar and e PACS, in terms of Ragulabion 17(2) of the SEBI (SAST)
Regulations, priorbe elfecting Sush ryision

STATUTORY AND OTHER APPROVALS

To the best of the knowledge and belief of the &cquirer, as on the date-of this OPS, there are no- statutory or other
approval(s) regubred 1o implement the Offes, excepd in-principle approval from BSE inascordance with Regulation 28 of
the SEBLLODR) Regulations for Estng of equity shares of Target Compary 1o be (sseed pursuant 1o Preferential [ssue. If,
[eriever any stalutory or othes apgravalis) becarme applicable prkor lo comphation of the Oftar, the Ofer would be subjest
b the recard ol swih slalulary o other approval|s)

In1erms of Reguiation 23 of the SEBH{SAST Regulations. m the avent that the appravals {in relation to the acquisition of
the Offer Shares) specified inthis IPS a3 set out above or those which become applicable prior to compéstion of the Gpen
[Offes are mod received, for reasons outside the reasonable controd of the Acquirer; then the Acquirer shall have the right to
withdraw the Open Offer. In any case in the event of such a withdrawal of the Open Offer, the Acguirer (through the

(v

event such approvals are not submitted, the Acquner reserve the right to reject sech Equity Shares tendered in this Open
Offer. Further, if the holders of the Equity Shares who are nod parson resident in India had required any apgrovals (inchuding
from the REI, orany other segutatory body) in respect of the Equity Shares held by them, they will be reguined to submit
such previous approvals, tal they would have obiaimead for holding the Equity Shares, 1o lender the (Mfer Skares, along
willh tha olhar documeants required o be tandered 1o accapt this Open Offer, Iniha avent such approvals ara not sisbmitied,
ihe Acquirar reserves the right o rejact such Dffer Shares

The Acguirer shall complete &l procedures relating fo payment of consideration under this Odfer within 10 (Ten) Working
Days from he date of closure of the Tendering Period iothose Public Shareholders ‘whose share certificates andar other
documents are found valid and in order and are accepted for acquisition.

(Vi Wherg any statutary of other approval extends o seme but not all of the Public Sharsholders, the Acguirers shall have the
aption 1o make paymend to such Public Shargholders in raspect of whom no statutory or olbar 2ppeovals are reguad in
order by complata this Dpan Offer,

[vi) In case of Gelay in receipt of any statutory approval{s) specified in this DPS orany oiher becoming apolicable prior to
completion of tha Offer, SEB1 has the power to grand exiension of ime to the Acquirer for payment of consideration 1o the
Pubhic Shareholders of the Target Company ‘who have accepted the Offer within such pemad, subject 1o the Acguirer
agreging to pay inierest for the delayed period if directed by SEBI in terms of Regulation 1B(11) of the SEBI (SAST)
Regulations. Further, If gelay occurs on-account af the witlul default ty the Acquirer im abtaining the reguisite approwas,
Regulation 17149) of the SEBI (5A5T) Regulationswill also becoms applicable and the-amaunt Iying intha Escrow Account
Shall B coem e liadie b Fog falture,

VII. TENTATIVE SCHEDULE OF ACTIVITY
This Open Offer s belng made under Regulztions 3{1) and 4 of the SEBI{SAST) Regulations and the Acquirer will comply
with provisions of SEBI (SAST) Regulations 23 applcable,

Activity Dalest Day
1 |Date of Public Anmouncement May 14, 2025 | Wednesday |

{2 | Date of Putication of DPS in newspapers May 21, 2025 | Wednasday

13 | Last date tor Fing of Draft Latier of Dffer (DLOF} wilh SEBI May 28, 2025 | Wadnasday

|4 |Lastdate for public anrouncement of 2 competng offer June- 11, 2025 | Wednesday

5 | Last date for recespt of comments from SEBI.on the draft letter of offar {in the event| June 1B, 2025 | Wednezday
|| SEBI has not sought clarification or addmonal informatian from the Manager to the Ofier) B
VB | Idenhfied Dala® Jung 20 2025 Frifay
T | Last date for dispatch of the Letter of Offer to the Public Shareholders whese Jung 27, 2025 Friday
| | mamas appear an the ragister of members on the Identidied Date
d | Last date by which & commitige of independent directors of the Target Company duly 02, 2025 | Wednesday
i5 requirgd fo.give its recommendation ta the Public Sharehodders of the Targed

|| Lompany for this Offer SRS T

Lasi date for upru.ran:l revision of the Offer Price andior the Offer Size Juby 02, 2025 | Wednesday
10| Date of publicaton of offer spening public annowncemernt In ihe newspapers in Juby 03, 2025 | Thursday
which this DPS has been published

111 | Commensement of tandering period (“0fer Opaning Date™) Judy 04, 2025 Friay

I 12 | Clasure of tendering period (" 0fer Closing dafa”) Juiy 17, 3025 | Thursday

(13| Last date of commumicating of rejection’ acceptance and payment of
consideration for accepted tendarsy return of unacceptad shares duky 31, 2025 | Thursday
14 | Last date for pebbcation of post-Offer publc anncuncermsent in the newspapers in - | Augest 07, 2025] Thersday
which this DPS has been published
*Date g on the 1WA Tenth) working day peiar - Io eommencemen of e fenderiog penod, for the purposes of
defarrrnimy the eligie shareholders of the Targel Company fo whom e feffer of offer shall be sent. i is tlanfied thal al
the Public Shareholders (registerad or unregistered) are eligie o parlicipats i Hs Offer af any time prioy o Bhe closwre
o ihe Tendering Period,
#The above fimalines are mdicathve (prepared on the basis of Kmelines provided wnder the SEBY [EAST] Reguiahions )
and ara subject torecaipt of slafutory regiialory approvals and may have 1 revised accordingly.
Vill. PROCEDURE FOR TENDERING THE EQUITY SHARES IM CASE OF NON-RECIEPT OF LETTER OF OFFER

{3}

(s}

()

Al Public Shanehodders, holding the shares in dematerizized form, registered or unregisterad, including the bepsficial
owners of the Equity-Shares held in demalerialized form, ane eligitde o participate in the Qffer at any time-turing the period
from Cfier Opening Oate and Offer Closing Date (" Tendering Period™) for this Open Offer. Please refer 1o paragraph ()
Dbelow for details in retation to tendenng of OfferShares held inphysical orm.

Parsans who have acgiimad Equity Shanas bul whose mameas do nod apgear in 1he regestar ol mambsars of he Tarngaet
Company on the [dentified Data e, the date faling on the 10t [Tanth) working day proe 1o e commencement of
Tandaring Ferad, or unregistered owners or those who have acquenad Equity Shares aftar the Identified Date, or those who
have notreceivad the Latier of Offer, may aiso participate in this Dpen (e, Accidental omission o send the Latier of Offer
in:any person to wham the Offer is made or the nen-receipt or delayed receipt of the Letier of Offer by any such person will
notinvatidate the (Hferin any way.

The Cpen Offer will be impéamanted by the Acquires throagh a stock exchange mechanism made avaiable by stock
axchangas in the form of 3 separate window [Acquisition Window™), 25 provided under the 2EBI (SA5T) Regulatons

whorm the purchases and setlement o1 the Offer Shares tandered under 1he Dpan (fer shall be made, The coatact delails
o the Buiging Brokes ana a5 mandiorid beli

Hame: Mikunj Stock Brokers Limitad;

Communkcation Address: A-92, Grownd Floor, Left Portlon, Remlz Nagar, Kew Dedhi-110007;

Contact Person: M1, Parmod Kumar Sultanda;

Ted, No.: 911-470300717-18/ 0811322534,

Email 1D; compliancesficermniunjanling.com

(vi) Al Pubkc Shareholders who desire to tender their Equity Shares under the Open Offer woulkd have to intimate thalr

raspective stock brokers {“Selling Broker™) within the narmal trading hours of the secondary manket, during the
Tandaring Pemsgd

[vii) A separata Acquisition Window will be provided by the 85E Limited to facitate placimg of seff orders. The Selling Broker

can enter onders Tor gematerialized Equity Shares ondy. The cumulative quantity of Eguity Shares tenderad shall be
idEsplayed on the Stock Exchange website throughout the-trating session ai specific infervals by the 3tock Exchanges
during the Tendaring Periad,

(viil) The Seding Brosker would be required to place an order/bid on behal of the Publs Shareholdars who wish 1o tender thair

Equity Shares in the Open Oler wsing e acquistion window of the BSE, Belore placing the bid, the concernad Public
Sharshalder [ Setfing Brokar would be raguirad o fransher B landarad Equity Shares to the special accoent of Indan
Clearing Corporabion Limited (" Clearing Corparation™}, by using the safflsmant rnember and the procadure prescrbad by
the Cleaning Corporation

() The lefter of offer along with the form of acceplance-cume-acknowledpemeant would also be avadable at SEBFs websie.

(%)

wrrw. sebd. oo in, and Public Shareholders can also apply by downdeading such foem from the sald website.
Mo indamnity is naeded fram unregisterad Public Shareholdars.

(¥ Procedure io be-followsad by the Public Shareholders holding equity shares in physical form; As.per the provisions of

(1)

(i)

Reguiation 4001} of the SEBI (LODR} Regulations and SEBFs press release dated December 3, 2076, bearing reference
md. PR A%'2018, requests for transfer of secusiies shall not be processed wnless the sacurities are held in dematerialized
farm with-a depository with effect from April 1, 2019, However, in accordance with the circufar issued by SEB| bearing
reference number SEBYHOVCFO/CMD1/CIR2 00 44 dated July 31, 2020, shareholders hotding securities in physical
farm are allowed 1o tender shames in-an open ofier Such tendenng shall be-as per the provisions of the SEBI {SAST)
Regukations. The procedurs Tor tendenng to be lallowed by the Publc Shareholders holding Equity Shares inthe physical
farrr shall e avaitable intha LoF 1o be dispatchid 10 all ihe Esginle Public Shareholdars

THE DETRILED PROCEDURE FOR TENDERING THE EQUNTY SHARES IN THE DFFER WILL BE AVAILABLE IN THE
LETTER OF DOFFER.

OTHER INFORMATION

The Acquirers accapts ful rasponsibility for the information gontined in this OPS (other than infoemation reganding e
Target Garmparmy and miormalion compidad fram pudicly avallalés sourcas or prowded by Tamget Campany, which has nal
been indepaendanily verified by the Acquirers or the Managar o the (#far)

The Acguirers also accept full responsibility 1or their obligations under the Open Offer and shall be joindy & severally
respansile for the fuffillment of obsgation as laid down in the SEB (SAST) Regalations

(i} Inthis DPS, allreferances to *Rupees” or 2" or *Rs.” are referances 1o 1he Indéan Bupee(s)
(i) Inthis DPS, any discrepancy in any s belwean the iofal and sums of iha amaunt lisied is due bp
rounding off anddor regrouping

v

Thiz Detsiled Public Statement will also be avallatie on SEBI's wabsite al wiww.sebl.govin
THIS DETAILED PUBLIC STATEMENT 15 ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACOUIRER

issued on behalf of Acquirers by the

Marwadi Chandarana Intermediaries Brokers Privale Limited,
¥-ohange Plaza, Office no, 1201 to 1205, 12th Foor,
Building Na. 53E. Zone-5, Road SE, Gift Gity,

Gandhinzgar - 382355, Gujarat, India

Tel, No.: 022-69120027,

Faz Ho.: -

Emall: mbmmarwadichandarana.com;

Gontact Person: Radhika Maheshwarl [/ Jigar Desal;

SEB| Registration Mumber; INMOO00 3165

MANAGERS TO THE OPEN OFFER REGISTRAR TO THE DPEN OFFER
A o

Satellite Corparate Services Pl Lid

A 1068 107, Dattani Plaza. East West Compound. Andhen
Kurlg Road, Safed Pool Sakinaka, Mumba - 400072

Tel. Mo 022 - 28520461 [ 462

Fax Mo.: 022 - 28511809

Email id: servicar@eatellitacorparale.com;

Gontacl Person: K. WMschaal Montein

SEBI Registration Number: (NEOOO003639

For and on behall of

Sd/- S/

SHAJU THOMAS LINTA PURAYIDATHIL JOSE
Acquirer 1 RAcquirer 2

Place: Mallapuram

Dale; May 20, 2025

frurpea| Comem

epaper.jansatta.com




